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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
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Betueen :-

1. Muthu Azhagan 6. K.V.Lakashmi '
2., 5.P.Narsing Rao " 7. $.Girija Devi
3. M.Santharam Reddy - 8. D.Venkateshwar Rao
4. A.Raju 9, D.Venu Gopal

5. B.Sukanya Devi
«s+ Applicant

- And

1., The Dirsctor,
(Defance Research Development Laboratory),
0.R.0.L. & R.C.I., Chandrayanagutta,
Hyder sbad-500 058,

2. Sri Devakinandan

..+ Respondent

Counsel for the Applicants Shri S.Lakshma Reddy

Counsel for the Respondsnts ¢ Shri V.B8himanna,CGSC

THE HON'BLE SHRI R.RANGARAJAN : MEMBER  (A)
THE HON'BLE SHRI B.5.JAI PARAMESHWAR ¢ MeEMBER (3}

(0rder per Hon'ble Shri R.Rangarsjan, Member (A)
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(Order per "on'ble Shri R.Kangarajan, Member (4) ).

Hgard Ms.V.Lakshmi for Sri S.Laxma Reddy, counsgl for

official L
the applicants., None for the/respondents .~Notice has been served

on RespundentANo.Z but called absent.

2 There are 9 applicants in this 0A. They are uorlking
as Technical Asst,'A' in the office of DROL. They submit fthat
iin'tarms of second proviso te Rule-8 of D.R.T.C. Rules, 1395
\
“if a junior is eligible for assessment having completed g minimum
of residency period, all the individuals senior to him shall also
becamé eligible Fﬁr assessment." Based on that rule, the jgpplicants
submit that they ars senior to Respondent No.2 and és the Respon-
dent No.2 was a llowed to be interviewed for the post of Tephnical

Asst.'B', the applicants should also be considered for propotion

as Technical Asst.'B’.

3. Tnis OA ig filed for consideration of tneir casep for
nromotion from the post of Technical Asst.'A' grade to Tecpnical
Asst.'B' grade in terms of second prouisu{_tn‘Rula-8(1) of [D.R.T.C.
Rules, 1995 on par vith their junigg.i.e. the respondent Ng.2

herein with all consequential benefita.

4, A reply has been filed in this 0A. The respondaTts
submit that the case of the respondent No,2 was considered |in
view of the interim order dt.1-5-96 in QA 5?8/96»and his cgse is
yet to be decided. In visw of the ebove, the applicants should

wait till 0A 570/96 is disposedwof.

5. e have called for the file relating to 0A 570/94.

C}\//, We Pind that, that CA has already besn digposed of by'ordar

) dt.4.8.98., The respondents themselves admitted t i
. . hat the agpli+
- i
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cant therein i.e. the Respondent Np.2 in this 04 %ﬁfflt flor consgi=-

the post of
deration for the promotion to/Technical Asst,'8'.

6. In view of that submission, the respondents weré

permitted to releass the result of Respondent No.2 hersin
o ,
' : a

the applicant in GA 570/95 Wwhich was kept in/sealed covar
the

i.e.

in terfs:

| DF/lntarlm order dt. 1 5—96 in OA 570/96. In case the Respondent

No.2 i.e. the applicant in 0& 570/96 is found eligible for
‘tion, the same should be granted to him in accordance with
rules. As the 0A 570/96 has slrsady been disposed of with
apove diréction; the applicants herein are alsﬁ gligible f

consideration for prarotion to the post of Technical Asst,

%

promo=-

the

the

or

Bl

grade, In case Reapondent No,2 is sermdersd—m found fi
promotion to the Technical Asst,.'B’ grada}then t he applica
alss should be considered and if found fit for promotion t

Asst.'8', they élso\should be promoted on par with Reaspond

with all consequential benefits arising there of.

7 _ The Uriginal Application is ordered accordingly.

grder as to costs.

BwSTﬁ I PARANESHUAR) (R.RANGARAJAN)

Member (3J) Member (A)
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Dated:28th September, 1998, g:;htzb
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avl/

t

far

it s case

&

NG

b Technical

bnt No.2 '




Cepy toi=

15

srer

DA.586/96

‘One copy ta Mr¥ ViBhimanna, AddlF¥CGSC., CAT., Hyd.

¥

The Dirgcter, {Defence Ressarch Davalopment‘l.aberaﬁory),

DeRsDLs & RiCule, Chendrayanggutta, Hydarabad,.
One copy to Mri SiLekshma Reddy, Aduacaté. CAT., Hy

9ne copy to DURE(A), CAT., Hydi
One duplicate copy?d '

de




CHE C(:D 3

APRETYED Y
"*sv"“‘su

-

I THE C[—"[ AL l\DT"]-I;'\}IST‘;.‘.‘TI\JE iU L
HYDERAZ-D BZHCH HYDEAALAD
THE HIN'"3Lg SHRI A, 3/454.0 HJAM :'N(ﬁ)

“AND

THE H3M'3LZ SHRI u.s Ja1 PARAMESHWA
M{3)

hD%TEﬁ:E ' ?LE%‘lca zg¥§%;

GAREA/ HNDGMENT
m.A/2. A e Pl wel

o in

C.A.ND, TR 4 /%

ADMITTED #8D THTIUIM DI 2ZCTI 6S
IS50:D

ALLGED

SI3PGE5ED ar 1TH DINECTIZNS
DISHIS3ED :
DISMISSED ~S|WITHORAUN
NR0ERED /R IELTI0 '
‘____-.——F

NO CROZR AS JC CuO37S

) B | YLKR

FEIT IARaT aﬁﬁ%ﬁ;_
Central Administrative Tibuna}
%09 | DESPATCH .

13 0CT 1998

feva ey
HYDERABAD BENGH






